IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD‘BENCH:
AT HYDERABAD

ORIGINAL APPLICATION NO.1525 of 1997

DATE OF ORDER: 13th November, 1997

BETWEEN:

SK.ALLA

BAKSH . ~© .. APPLICANT"

AND

1. Senior Electrical Eﬁgineer,
Railway Electrification, Vijayawada,

2. The Sr.Personnel Officer,
Railway Electrification, Vijayawada,

3. The Sr.Divisional Personnel Officer,
South Central Railway, .
Vijayawada. .« RESPONDENTS

COUNSEL

COUNSEL

CORAM:
HON'BLE

HON'BLE

ORAL

Heard

FOR THE APPLICANT: Mr.G.V.SUBBA RAO
, _

FOR THE RESPONDENTS: Mr.V.BHIMANNA, Ad1l.CGSC

SHRI H.RAJENDRA PRASAD, MEMBER {ADMN.)
SHRI B.S.JAI PARAMESHWAR, MEMBER (JUDL.)
JUDGEMENT .

ORDER (PER HON'BLE SHRI H.RAJENDRA.PRASAﬂ,
MEMBER (ADMN.)

Mr.G.V.Subba Rao, learned counsel for the

applicant and Mr.V.Bhimanna, learned standing counsel for

the' respondents.

2. The applicaht is at present a Technical Mate in

the Electrification ‘Wing of Vijayawada Division, South




Central Railway. He was screened and duly empanelled for
absorption against a Group;D post in Vijayawada Division
and was allotted to Commercial Department. However, he was
subsequently reallotted to Medical Department for
absorption as Safaiwala. He has now received a notice vide
Annexure~II that unless he joins his new pest under the
Health Inspector, Bhimavaram, on or before 15.11.97, his
selection and allotment as Safaiwala in the Medical
Department shall be treated as withdrawn. The applicant is
a Graduate with ITI certificate in Electrical Trade and has
worked for more than 12 vyears as Technical Mate in the -
Eléctrical Wing. He is desifous of being absorbed as
Khalasi in any wing, preferably Commercial or Mechanical
wings, failing which in any other wing as Qell, except in

the Medical Department.

3. Considering his experience and educational back
ground, it would be fair of the respondents to examine the
feasibility of accommodating him, subject to availability
of vacancies in Commercial, Mechnical or other wings of the
Deparmtent, with a view to elicit his willing and sincere
services on a continuing basis instead of absorbing him in
a post which he feels reluctant, for obvious reasons, to
join. In this connection he has also submitted two
representations on 22.9.97 and 7.11.97 containing the same
request. A suitable decision shall, therefore, have to be
taken in this regard and conveyed to the applicant within a
reasonable time. Until such time that a decision is taken

on the representations in the 1light of the above

P&




-observations, his relief from the Electrical Wing shall not
be carried out. It is submitted by;;hb abplicant in this
connéction that, should there bé no possibility of his'being
accommodatea at present in any wing{‘éther than Medicai, he
is even prepared to con;inUe in the presenf post, like some
other Technical Mates who have not so far exercised any
optibn ét all for absorption in Group-D post, and await his
turn for such absorption in a post which. would be more
congenial to his temperament and in keeping with his
education énd technical attainments. This submission needs

to be taken note of.

5. The OA 1is ordered accordingly. No order as to

costs.

(B.S.JAI—PERAMESHWAR) ‘ (H.RAJEND VPRASAD)

—"”,,,’meﬁEEh (JUDL.) MEMBER (ADMN.)
ALY

DATED: 13th November, 1997
Dictated in the open courv%ﬂ.
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epuly fwiolien




Y .

O.A. 1525/97'

To
1.

4,

5.
6.

8.

The

senior Electrical Engineer,

Railway Electrification, Vijayawada.

The

Sr.Persénnel Officer,

Railway Electrification, Vijayawada.

The

Cne
One
One
Cne

One

pvm

Sr.Divisional Personnel Officer,

SC Rly, V%jayawada.

copy to Mr.G.V.Subba‘Rao, Advocate, CAT,Hyd.

copy to Mr.V,Bhimanna, Addl.CGSC. CAT.Hyd.
copy to HMHRP.M.(A) CAT,Hyd.

copy to DeR.(A) CAT,Hyd.

_spare copy.
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